
CENTRAL ADMINISTRTIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD 

Dated : This Lhe 02rv:! day of APRIL 21.108 

0r1g1nal Aeplicat1on No. 387 of 2006 CV~) 

Hon ' ble Mr. Just1ce A.K. Yoq, Member (J) 
Hon' ble Mr. N.D. Dayal, Member (A) 

OPEN COURT 

Vimal Kumar Verma, A-Il-17, S/v Sn C. L. Verma, R/o 
Assembly lind, Ordnance Factory, Ra1pur Post Offlce 
Raip~r, Dehradun. 

.Appllcant 

By Adv : Sri A. K. Singh and Smt . Rekha Sinqh 

V E: R S U S 

1. Union of India through Defence Secretary, 
M1n1stry of Defence, South Block, New Delh 

2 . General Manager, Ordnance Factory, Raipur, 

Dehradun. 

. • Respondents 

3 . Sri B. D. 'l'hapliyal, A-II 16 Add: B- Block, Race 
curse, Surnanpuri Oistt: Dehradun . 

4. r c. D. Shukla, A-II-08, C/o Jurior W rks 
Manager, Official Add: Assembly lind, Ordnance 
Factory, Raipur, Post Office, Ra1pur, Dehradun • 

. . . Proforma - Respor.der.~s 

By Adv: Sr1 R. P. Singh 

0 R D E R 

By Jus bee A. K. Yog, Member (J) 

Heard Smt . R. Singh learned counsel f r the 

appll ant and Sri R. P. Singh learned counsel for thf' 

respo dents. 

2. ~his OA ls being filed alongwi th appllcatlon for 

condor ation of delay. According to the applicant the 

~/ 



• 
• 

~ 

delay deserves to be condoned in view of the fact that 

they have raised their grievance before the competent 

author ty by filed representat1on . Cons1dering th 

natur of the case we do not deemed 1t appropriate to 

reject this OA on this ground particularly in view of 

our order proposed by us while dlspos~ng of this OA . 

3 . The applicant is directed to file copy of the OA 

with 1ll Annexures be fore the competent: authority 

wi t:hit 04 weeks who shall decide the same in 

accord1nce with law, rules and regulation etc. 

exerc sing unfettered discretion including question f 

I!! 
lafches on the part of the applicant, if any, 1n 

making their claim, within a period of 03 months fr 

the date a cert1f1ed copy of this order is served upon 
ll~ -,f ~ 

him. The decision taken shall be communicate! to he 

applicant forthwith. 

4. The OA is accordingly disposed of subject to th~ 

above llrection . No costs . 

~~~ 15f 
Member ~A{ Member {J) 

/pc/ 


